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GOVERNMENT OF MADHYA PRADESH
PUBLIC HEALTH & FAMILY WELFARE DEPARTMENT
MANTRALAYA, VALLABH BHAWAN
NOTIFICATION

Bhopal, Dated 30/11/98
No. F. 19-12/98/M-1/17. :: In exercise of the Powers conferred by
Section 16-A of Prevention of Food Adultration Act] 1954 (No. 27 of 1954), and in
supersession of notification no. 3369-XVII-Med. IV dated 11th October 1977 the
State Government hereby empowers:-
1. All Chief Judicial Magistrates,
2. All Additional Chief Judicial Magistrates, and
3. All Judicial Magistrates of the First Class.
to try all offences under sub-section (1) of Section 16 of the said Act, in
summary way, in the State.

By order and in the name of the
Governor of Madhya Pradesh
Sd/-
Deputy Secretary
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